Central Administrative Tribunal
' HYDERABAD BENCH : AT HYDERABAD

0.A. No.935/91 " Date of Decision : 19=12-21
T.A.No.

K.Mohan Krishna & another | Petitioner.
~Shri P.Krishpa Reddy Advocate for the

petitioner (s)
Yersus

The Chisf Personnel Officer, SCR,Rail Nilayam, Respondent.
secunderabad & 2 others

~Shri N.V.Ramana Advocate for the
, - ' Respondent (s)

-

CORAM :
THE HON'BLE MR. R.BALASUBRAMANIAN : MEMBER (A)

THE HON'BLE MR. C.J.ROY : MEMBER (J)

1. . Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Repoiter or not ?
3. Whether their Lordships.wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?,

5. Remarks of Vice Chairman on columns 1, 2, 4 ,
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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20-9-91, Due to t%eir low position in the banel the appli-
cants could nat get e appointed to the iroup 'D’- posts for
which they have been empanelied., The Respondent; instead
oPfered the Graup '0' post in the lower scale of 750-940 at
Guntakkal. But this atso did not materialise on account of
opposition from the Lapour Union. The applicants hoped that
they would be sbsorbed atleast in Group 'D' posts in

Carriage Repair Shop, Tirupathi itself. In the meantime

the Respondents issued employment notification No.1/91
calling for applications from the open market for filling

up 40 gro@p ‘D posts. The applicanté are aggrieved that
while they, who had been empanelled for Group 'L' posts and
subsequently could not he accomodated even in Group 'D' posts
in the Cuntskkal Oivision, it is not proper cn the part of
the Respondents to ignore the case of the applicants and to

fill-up the vacancies from the open market. Hence this

applicaticn,

3. Countar hes been filed on behalf of the haspon-

f
7

dents cpposing the agplication. Their plea nou is that they

have received a letter No.E(NG)11091/RR-1/21 dt.16-9-91

" from the Railuay Board by which all frosh recruitments to

i

" group 'D'IpDSts have peen stopged. . They have alsoc taken

. t
gaine to point out that neither the initiasl empanslment

to the Group 'C' posts nor the subseguent concurrence of the
apoplicants far absorbtion in the Sroup 'D' posts vests the
applicants with any legal rights.
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> IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDZRABAD BENCH

» AT HYDCRABAD

0A No. 936/91 . Dt. of Order:19-12-91,

1.K.Mghan Krishna

2 .A.8alazubramanyam

«ssApplicants
Us.

1. The Chief Fersonnel Officer,
Sguth Central Railuvay, Rail Nilayam,
Secunderabad.

2., The Beputy Chief Mechanical Engineer,
Carriage Repair Shop, Tirupati.

3, The Workshop Personnel Ufficer,

Carrisge Repair Shop, SC Railway,
Tirupathi,

.« .Respondents

Counsel for the Applicants : Shri F:Krishna Reddy

Counsel for the Respondents Shri K.V.Ramanza, i-c'tr¢6hw1.

e

CORAM @
THZ HON'BLE SHRI R.E4L iSUBRAMANIAN ¢ MEMBIR (A)
THE HoN'2LZ sHR1 C,3.,ROY @ MEMBEIR (JUDICIAL)

(Order cf the Divisien EBench delivered by o
Hcrn'bls ahri A.B8zlssubremanian, flember (3 7.

In this acplication the applicents prayed for the
relief that they should be absorbed as Croup 'D' staff in
oved

the Carriage Repair Shop, Tirupathi if that is not possible

else where in the Sputh Central iallusys.

2. The avplicsants aponeared for the test toc the post of
skilled artisens in the scele of 950-1500. Vhis was in res-
conse toc the emzloyment notice Mo, 1/84 which announced 436

1) vacancies in all. This panel wes kept open from 21-3-87 to
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4. Je heve heard Shri ?.Krish%a Reddy, learned counsel
for the applicants and Shri N.V.Ramana, learned councel fecr the
Respondents. We have aleo gaone through the r ecords carefuliy.
We are of thz view that the ;pplicants 8are entit;ed to be
considered atleast for the Croup 'D' posts. In these circumsg-
tances we direct the. Respondents thé? as gnd when thé Groug '0°
posts in the putsider's guota become available at Carriage
Repair Shog, Tirdpathi or any where e}se in the Guntakkal
Civision, the applicants shoula be considsred first before-
considering eny other case in the ordegr of their rank in

the empanelment for Group 'C° stts.With‘thesE directions

the application is disposed-of with no order as to costs.
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Dated: 19th December, 1991, ‘_;‘é
Jicted in Cpen Court, Fepoty
avl/ E

ite Chief Personnpl vfficer, Y
SoCeRallway, Feilndlaysm, (ecunderabad. N

The Deputy Chicf Hechanical Eaglneer, e !
Corrdage repalr Ghop, Tirupatd, | Y

Ire workshop Fefsonnel Cfficer, o . 1
Carziege fepair Ghop, B.CoReilway, Tirupathi, R U

One copy to Mr.P.Krishna Keddy, AQvocote, CAT.Hyd Demch,
\

One copy to Mr.d.vV.Renpena, 5C for Rlys, GaT.Hyd, :
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